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26.10.2018:  Mr. Jaspal Singh, learned counsel appearing on behalf of the 

Appellant submits that the Appellant – Dr. Krupal Reddy has instructed him to 

inform the Appellate Tribunal that he has already left the premises, therefore, he 

has no grievance against the impugned order. 

 In this circumstance, no separate order is required to be passed.  The 

appeal is disposed of as it became infructuous. 
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